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RoN.Ray, ¥S. Pl
. ' Heard both the counsels, Ld. counsal for the applican®
submits that the applicant is a technical persﬁn gnd he had cartain
griesvance regarding certain pay~-scale and he has coms before this Tribue-
nél for redressal, Ld, counsei for the respondents is also present. It
has been submitted before us that dur ing the pendency of this 0A the
applicant has been given the pay scale as he uwas insisting upon the
respondents, but it was not given retrospectively and yas qiven y.e.f.
3.2,2000. It has been submitted that in the background of all these
aspects, if the Court directs the applicant to file frash repressntation

agitating his grievances before the concerned authority and the Court

P

directs the respondents to passAspeaking.order there should not be any
unnacessary delay. We appreéiate the feslings of the applicant and have
heard the 1d. counsel for the respondents at length. The OA is t hera-
fore disposed of with a direction upon ths applicant to file fresh
representation to the respondent No.,1 ith a copy of the same to raspon-

dent No.2 by Speed-Post within 3 yweeks and the r espondent No.1 shall

GnD P Yokt Cominnint i dssiin
dispose of the sama uithin 2 months from the date of receipt, No order

as to costs. ‘
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